THE ESTATE DUTY (AMENDMENT) ACT, 1984

No. 53 orF 1984

: o [23rd August 1§84];.
An Act further to amend the Estate Duty Act ig58." . o

'Be it enacted by Parliament. in the Thlrty—ﬁfth Year odi the. Republlc S
India ag follows:— . ; . .

'1‘h1s Act may be called the Esfcate Duty. (Amendment) Agt i984 - Short title, . |

Ly of 1953 2, In sectum 5A of the Estate Duty Act, 1953 (heremafter referred: 1‘»@ Amend-
"~ as the principal Act), after sub-section- (2B), the followlng sub-section menﬁ of
shall be inserted, namely: — : ss‘j:tmn

“ (2C’) \The amendments made to this Act by sections 3 to 5 of the

~‘Bstate Duty (Amendment) Act, 1984, shall apply to estate duty in Iespeot‘
of agncultural lands s1tuate 1n the termtomes comprised in—

L o " (a) the States of Assam Bihar, Gujarat, Haryana, Himachal
' ' Pradesh, Kerala, - Madhya Pradesh, Maharashtra, Meghalaya,
! Orissa and Tamil Nadu and all the Union territories, on the .
. expiration of two months from the date on which the said Act
recelved the assent of the Pres1dent and .

(b) any other States in respect whereof resolutions have

-been passed by the Legislatures of those States adopting the pro-
-posals with respect to such amendments or the said amendments,

~ ag the case may be, under clause (I) of article 252 of the Cons

stitution, on the exp1rat1on of four months from the datt of such
adoptlon »

3. After section 5A of the pr1nc1pa1 Act the followmg section shall be Inser-
lnserted namely:— tion of

new
section
) . . : 8B,
“5B. Notwithstanding anything contained in section 5, this Act shall
‘cease to apply to the levy of estate duty in respect of agricultural
land.”. ~
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ment. of .

_ section

4. In section 34 of the prmmpal Act
(a) in sub-sectlon €),—

(@) in elause (a) the word and” shall be mSerted at the end :
(u) clause (b) shall be omltted

(b). in the Ewplana;tzon below sub-sectmn (2), clause (n) shall be _
onutted, , _ . A , '

$. In sectlon 85 of the pnnc1pa1 Act, for sub-Sectlon (3), the followmg .
subrsection shall be substituted, namely —_ '

LR ﬁ

@) Every rule made under this Act shall be laid, as soon.as may

. be after it is- made, before cach House of Parliament, while it is in session,

tor a“total penod of th1rty days which-may be. comprised in one session

or in two or more suecessive sessions, and if, before the expn:y of the

session immediately following the session or the successive sessions afore-
 said, ‘both Houses agree in making' any modification in the rule or both
‘Houses agree that the rule should not be made, the rule shall thereafter

~ have effect only in such modified form or be of ne effect, as the case may -

be s0, however, that ariy such modification or annulment shall be with--
out pre]udlce to the ‘valxdﬂy of anythmg prev1ous1y done under that rule.”,
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